RAJYA SABHA
Thursday, the 17th July, 2014/26th Ashadha, 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
RULINGs BY THE CHAIR

(i) External Affairs Minister’s request to withdraw Short Duration Discussion
on unprecedented spurt in violence in Gaza and West Bank Area of Palestine

from the List of Business

MR. CHAIRMAN: Hon. Members, as you are aware, a Short Duration Discussion
on the “Unprecedented spurt in violence in Gaza and West Bank area of Palestine
causing death of scores of civilians” had been listed in yesterday’s agenda. However,
yesterday, I received a letter from the Minister of External Affairs inviting attention to
Rules 169 (xiii) and 169 (xvi) of Chapter XII (Conditions of Admissibility of Motions
on Matters of Public Interest) of Rules of Procedure and Conduct of Business in the
Council of States. She had contended that the said rules do not permit discussion on
a matter which is not primarily the concern of the Government of India and which
refers discourteously to a friendly foreign country respectively and as such the Short

Duration Discussion may be withdrawn from the List of Business.

I have examined the matter in the light of the rules quoted by the Minister. It is
seen that the rules quoted relate to Motions on matters of public importance and not to
the Short Duration Discussion which was listed. The conditions which are prescribed
in rule 176 for admissibility of a Short Duration Discussion are, firstly, that the notice
of a Member should be accompanied by an explanatory note stating the reasons for
raising the discussion on the matter in question and, secondly, that the notice should be
supported by signatures of at least two other Members. In the instant case, I do not find

any infirmity in the notices given by the hon. Leader of the Opposition and others.

In view of the position stated above, I am unable to accede to the request of

the hon. Minister.

(ii) Non-listing of Short Duration Discussion on unprecedented spurt in violence

in Gaza and West Bank Area of Palestine in today’s agenda papers

MR. CHAIRMAN: Hon. Members, Members have raised a question as to why

the Short Duration Discussion on ‘Unprecedented spurt in violence in Gaza and West
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Bank area of Palestine” which was listed on 16th July, 2014 in the agenda papers but

could not be taken up, has not been listed for discussion in today’s agenda papers.

Hon. Members are aware of the provisions of rule 177 of the Rules of Procedure
and Conduct of Business in the Council of States which clearly state that after the
Chairman has admitted a Short Duration Discussion on a subject, date for its discussion
has to be fixed in consultation with the Leader of the Council. The said Short Duration
Discussion was accordingly listed on the 16th July, 2014 after consultation with the
Government but could not be taken up on that day. As per the rules, the subject having
been already admitted, now requires consultation with the Leader of the House to fix

the next date and time for discussion.

In this connection, I received a communication last evening from the Leader of
the House stating that the Short Duration Discussion on the Palestine issue may not be
taken up on 17th July, 2014 and that the Government will communicate an appropriate

date for the same soon.

Accordingly, in view of the provisions of rule 177 read with the communication
received from the Leader of the House, the Short Duration Discussion on Palestine

has not been listed in today’s agenda papers.

SHRI SITARAM YECHURY (West Bengal): Sir, I have a point of order, if you

permit me. ...(Interruptions)...
MR. CHAIRMAN: One by one. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, I myself, the LoP, leaders of other
parties have given notice under Rule 267 for suspension of Question Hour so that the

matter which was listed for discussion yesterday is taken up. ...(Interruptions)...
it freTa el (ST = TR, o1 SfolfT U= =4t 81 el 872

MR. CHAIRMAN: Just one minute. I8 GRI Hwlde B, WioW WX Tal Bl
..(TaET). .

7t AR I 2 WX, BT R 9 e 81

SHRI ANAND SHARMA: With all respect to the Chair, I would have to point out
that the Business of this House can only be transacted under the rules and this Rule Book
has some sanctity. Whether it is Rule 23 or Rule 29 or Rule 177 it makes it very clear that

once the admissibility is decided and a matter is listed on the Agenda, in the List of Busi-
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ness, circulated as such, that becomes the property of the House. That is the privilege of
the Members, the right of the Members of this House to discuss that matter. If there is any
extraordinary situation, even then it cannot be taken out of the List of Business, except
when a sense of the House is taken. If the Leader of the House, with all respect, is giving
a communication, writing to the hon. Chair, still the sense of the House has to be taken.
This is not a matter without precedent. Sir, we have been talking to the Government. But

before that I would like to quote here from Kaul and Shakdher. ... (Interruptions)...

MR. CHAIRMAN: Just one minute. ...(Interruptions)...

SHRI ANAND SHARMA: This has been settled. ...(Interruptions)... Kaul
and Shakdher has specifically commented on this. There are rulings on this matter.

...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Let us not go into a longer debate

during Question Hour. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am not going into a debate. ...(Interruptions)... 1
will just conclude. ...(Interruptions)... 1 will just quote Kaul and Shakdher. It is given

in 461, if they are getting it, it makes it absolutely clear. ...(Interruptions)...

MR. CHAIRMAN: I am aware of that. ...(Interruptions)... 1 am aware of that.

...(Interruptions)...

SHRI ANAND SHARMA: It makes it absolutely clear that if a matter is not
discussed for any extraordinary situation, even if there is death of a Member or an
outstanding personality or for any other extraordinary reason, it must again be listed
for the next day. That is the settled ruling. Either we are going to respect this or we
are going to respect Kaul” and Shakdher, Sir, there is one point which I must make.

The framers of the Indian Constitution went for this...

MR. CHAIRMAN: Let us not go into a longer debate. ...(Inferruptions)... You

just make the point. ...(Interruptions)...

SHRI ANAND SHARMA: The framers of the Constitution had made a clear
seperation between functions of legislature, the Judiciary and the Executive, in this
Executive cannot remove a listed subject once something becomes the property and

privilege of the House tell...

MR. CHAIRMAN: There is no suggestion to that effect. ...(Interruptions)...
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SHRI ANAND SHARMA: The Executive cannot tell the Legislature not to

discuss it. ...(Interruptions)...
MR. CHAIRMAN: We work by a consultative process. ...(Interruptions)...
SHRI ANAND SHARMA: India has a stated position. ...(Interruptions)...

MR. CHAIRMAN: That is not the matter. ...(Interruptions)... We will not be
going into that.

SHRI ANAND SHARMA: Sir, it is a very important point. Please allow me
just half a minute more. ...(Interruptions)... The Government has been saying today to
us in the meetings that the Prime Minister being away, this should not be taken up,
but whereas the Prime Minister has gone to attend the BRICS Summit which is over.
The BRICS Declaration to which India is a signatory has half a page on the Gaza
developments and on the Palestine.

MR. CHAIRMAN: Thank you very much. ...(Interruptions)...

SHRI ANAND SHARMA: That should be put on record by us.

...(Interruptions)...

MR. CHAIRMAN: Hon. Minister of Parliamentary Affairs is saying something.
...(Interruptions)...

SHRI SITARAM YECHURY: Is he answering? ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I am not answering
anything because you have also not asked me to answer. My point is, if we are talking
about the rules, the rule says every day the first hour is Question Hour. It is there listed

in the Business. First, let us take up the Business No.l. ...(Interruptions)...
it Aad TqaG! (989 UQY) : IT Bl JATID] d9 AT AT, ST 3777 J&T I ?

SHRI M. VENKAIAH NAIDU: Secondly ...(Interruptions)... 34 IfsT
(FGYT).... GITT T FE|

ot JuTafa : 39 Io SRV .(FAYUH)...

2 A Agaa] : IS Bl AUD] I9 YTe AT, 59 F&T I A2 AT Y 8H
e *2 1 ...(cHaem). .

st QUMIfd : 31T 98 99U wilYl...Udh e ...(@aug™)... ©fisl 98 ST 319
...(TEYT)...
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SHRI M. VENKAIAH NAIDU: Because you are quoting the rules, I have reminded

you about the rules. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. The Minister is speaking.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, my point is, first let us take up the Question
Hour. Secondly, the hon. Leader of the House has already communicated to the Chair
about the willingness of the Government to discuss the matter when the BAC meets
and decides on it. The third point is, if we are going back to what has happened,
I would like to request the Chair and also the hon. Members to go through the
proceedings, wherein the hon. Deputy Chairman, the day before yesterday, has taken

into. ...(Interruptions)...
MR. CHAIRMAN: We have gone into that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Railway Budget had been taken up by the
Deputy Chairman and the debate had started yesterday. ...(Interruptions)... So, there

is no...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Okay. ...(Interruptions)... No, please.
...(Interruptions)... We cannot have a debate on this issue. ...(Interruptions)... Okay,
Mr. Yechury. But, very quickly. ...(Interruptions)... 1 have to take up the questions.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I beseech you to please understand that —
when you want us to be brief, I will be — these are matters of very grave importance.
The Minister has just now said that procedure and rules say that the first thing to be
taken up is the Question Hour. You have Rule 267, whereby we can move for the
suspension of the Question Hour. That’s a rule and our right also. So, don’t deny us
that right. If you go by rules, then, we have given our notice. So, that is not the point.

...(Interruptions)... That is not the point. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I would like to know whether the Chair has

allowed suspension of the Question Hour. ...(Interruptions)...

MR. CHAIRMAN: Everyone knows the procedure for suspension of the Question

Hour. ...(Interruptions)...

SHRI SITARAM YECHURY: As regards your ruling, Sir, as a Member of this

House and respecting the procedure of this august House, all of us are bound to accept
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your ruling. There is no question of not accepting it. But, acceptance does not mean that
we cannot question. My reason for rising to question that ruling is ...(Interruptions)...
I will tell you. Please bear with me for a minute. ...(Interruptions)... You have said
very correctly, the concurrence of the Leader of the House is required. But there must
be some reason for the Leader of the House to change the order, which has already
been decided and circulated. That reasoning has not come. This was my point No. 1.
Number two, even if the discussion on the Rail Budget had begun and, according to the
Parliamentary Affairs Minister, the revised List of Business was circulated subsequent
to that, from my knowledge of the functioning of this House and the procedures and
the rules, no revised List of Business can be circulated unless there is prior agreement

of the Government. ...(Interruptions)...
MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI SITARAM YECHURY: Please, one minute. ...(Interruptions)... 1f the
Government agreed to that the day-before-yesterday, and it was circulated yesterday,
why was a disagreement yesterday; why was it stopped from circulation, today? This

House needs to know the reason. ...(Interruptions)...
MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI SITARAM YECHURY: You please tell us why you are not wanting this

discussion to take place. ...(Interruptions)...
MR. CHAIRMAN: Thank you. ...(Interruptions)...
SHRI SITARAM YECHURY: We want to know, Sir...(Interruptions)...

it FuTfd : o/ WA BT @il

3t FaR™ AR : TR JgH HH TP VSIRRE R SREd B ol o qard
TR B9 & W B BT A 8, SHP SHUR HSH R &l Ml H S 8 ET 7,
S W YYUE HA dsH B & A FT ded BT ATBR &l T B 9 R fewmeH
PY? .. (FGUM)... TIR GfALT BT Sooig 81 V&l Bl

MR. CHAIRMAN: Let me get on to...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we are all, together, violating the Constitution of
India. ...(Interruptions)... We are violating the Constitution of India. ...(Interruptions)...
You are denying the independence of the right to this Parliament. ... (Interruptions)... As

a custodian, you have no right to ...(Interruptions)... You cannot preside over denying
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of this right to us, which the Constitution of India, ‘We, the people’, has given us.

You cannot preside over denying this right to us. ...(Interruptions)...

MR. CHAIRMAN: No right ...(Interruptions)... Sharadji, please. ... (Interruptions)...
Sharadji.

3l ¥RT Aea ([FBR): Ul Feiey, § e Hhdel iR R gor g, ofe
ST BT a7 BHR 68 a9 B ... S MU Bel b D! M B SINY, T8 faog |
TE e, @ < SR g A Rid v aiRE die fBu €, 9 1 v 9E g,
AIfh T SHDT Tl F DR 37T b Tl BT il B T, & & Il &b I3 & SINY
BT S H a1 ATedl § b dve URRr 89R 8% RE & fadl & |1 ISl gal €,
AR QU B WEISH B A ST 3T Tl SR IE ol M, I NI A a1 BT AF
IR 6 I8 S 781 8 # wHera g b aFR g' AEel T8l aMdl Al 9ga resl
o1, P &1 3T & I8 Ar7e @l gall, I AR g1 ¥R ¥ I8 a1d gell Wil W
AT <1 ST a1 Pel b foa’y F=Te d§ AR < 7 Us Ul a1 SR Q4T 9T 98l
e fHT....| 3ot 79 aRE @1 gi fRIRT 2, § M9 U &1 919 H8 @ § [ 9ad
F AT A S gE B {HAT B, IEE Aol 3w Al el FifP 3H I B oAl
SNT g81 ISR 4 3R MR A S gU &1 < & Al & 79 H 39 Fardl 4R g8
I 81 99 dol Bl e g H B AR S 2, 9 Sfad T8 8 gaioy #
TR Fde BT 918dl § 6 g9P! ddl &b [ A7 S| Vel goie WR al &l T
=l 81 el §l I8 dve YR & fad # 8, 89X 9w f3d 4 2 3R I8 SR &
Raetp 81 &1 ward I8 © fb 9 dve 4 a8l $uiid &f sl 8l 8l &, o
TE A 81 YhaRWT HIIAre! 81 8 &, 31l B g ga-t o=l 81 s & aig ot
% IR | gl & Iy IR 1 B

it wuTafer: Awy) ..(TaE). .
sft IRT AIeq: Ig < i BT ¥ &R fe 39 R BF AT LT dleidl ..(ILH)...

SHRI DEREK O’BRIEN (West Bengal): Sir, I have a clarification. ... (Interruptions)...

I am not giving a speech. ...(Interruptions)...

MR. CHAIRMAN: We can’t have a debate on this. ...(Interruptions)... This is

Question Hour.

it IR<T Freq: AT A MU A=< ® o ot &1 e #, a1 XId Bl doAT
TS, 39 ATl Bl AT SR o SfoTg| 81 df I8 3 =8l 81, I8 A M9y o=t
gl

S} R AT : AT AU ST ...(FEH).... HE- G9Tafe Sl ... (Iae=)...
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SHRI P. RAJEEVE (Kerala): Sir, I have given a notice under Rule 267.

...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, I only want a clarification; no speech.

...(Interruptions)...
MR. CHAIRMAN: What is the clarification? ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my clarification is that my party has along with,
maybe, a few other parties, have given a notice under Rule 267. ...(Interruptions)...

Sir, what is your ruling on that? ...(Interruptions)...

MR. CHAIRMAN: Please sit down. Now, we will proceed with the Question
Hour. ...(Interruptions)... Question 141. ...(Interruptions)... No, no. This is not a debate.

...(Interruptions)... This is not a debate. ...(Interruptions)...
SHRI DEREK O’BRIEN: Let the Government say something. ...(Interruptions)...

it AR AT (ITR <) ARG FHART S, 59 U Al 89 @+ e
BTl &...(FALM)...

£} FUTARY: 3TIHT HRISR ATH B ...(GT).... YD HIRATSIR AIGH B ..(TILT)...

St R ITATE: T HEIS, BH NMUD T Hf ol Bl doiol Aal DR I8 Bl ...(FL)...
AT SN AT 1T B, ST ST URIISR 8, T8 URISR TSIE &RA1 A1MRY ...(dem). .

it FUTTfr: 39 S WIS &1 4feul ... (aem)...
37 T IATS: 37T I URISR Bl TSI PR AT ..(FAELH)...
MR. CHAIRMAN: You know the procedure for Rule 267. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have given a notice under Rule 267 to suspend the

Question Hour and discuss the atrocities ...(Interruptions)...

MR. CHAIRMAN: I can’t allow a discussion, please. ...(Interruptions)... There
are one, two, three, five, six Members. It is not possible. ...(Interruptions)... Question

No. 141. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; THE MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE; THE
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
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ENERGY AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE
(DR. JITENDRA SINGH): A Statement is laid on the Table of the House.

SHRI DEREK O’BRIEN: Sir, my party along with some other parties have given
a notice under Rule 267 for suspension. ...(Interruptions)... So, we can take up this

issue and then take up the Railway Budget after that. ...(Interruptions)...

MR. CHAIRMAN: You know the procedure for 267. ...(Interruptions)... Rule 38

prevails. ...(Interruptions)...
SHRI DEREK O’ BRIEN: Sir, I have to say something. ...(Interruptions)...

MR. CHAIRMAN: We can’t have a debate, please. ...(Interruptions)... Question
141 has been called. ...(Interruptions)... This is not a debate. This is Question Hour.

...(Interruptions)...

A A Tagdal: UIRT H81ed, UeTHTe H 39 vy IR =9l B b fow g9
qifew fear 8l ...(Faem™)...

it R SFETe: AE -T2 ... (FHH). .

SHRI ANAND SHARMA: Sir, the Opposition seeks protection of the Chair.

...(Interruptions)... The Opposition seeks your protection, Sir. ...(Interruptions)...

il FeEd AgISl: AR, B AICH AT Bl ...(FAUM)... 519 T $9 (99T uR 989
T8I B, 9 A pIs ST TE1 &1 FehlTl ..(FAEM)...

MR. CHAIRMAN: Please don’t do this. ...(Interruptions)...

SHRI ANAND SHARMA: We have to respect the dignity and the rights of the
House. ...(Interruptions)... It is Members’ right. ...(Interruptions)... We are not giving

up our rights.

MR. CHAIRMAN: Please don’t do this. ...(Interruptions)... The House is adjourned

for 15 minutes.
The House then adjourned at nineteen minutes past eleven of the clock.
The House reassembled at thirty-four minutes past eleven of the clock,

MR. CHAIRMAN in the Chair.
MR. CHAIRMAN: Question No. 141. ...(Interruptions)...

S} AR IFATA : TIRIA R, A8 I-7T8] ...(HAH). .
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DR. V. MAITREYAN: Sir, we want the Question Hour. We want Question No.
142 to be taken up. ...(Interruptions)...

MR. CHAIRMAN: Yes, we are taking up the questions. Question No. 141.

...(Interruptions)...
7t AR AT : TIRAA TR, TEI-] ...(FALT)...

DR. V. MAITREYAN: Sir, we want the Question Hour. ...(Interruptions)... The

fishermen of Tamil Nadu are being attacked. ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... Okay; one minute. One minute,
please. ...(Interruptions)... Let us hear the LOP. ...(Interruptions)... Please sit down.
...(Interruptions)... Let us hear the LOP. ...(Interruptions)...

DR. V. MAITREYAN: We want Question No.142 to be taken up ...(Interruptions)...

Already forty minutes have gone. ...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan, please sit down. ...(Interruptions)... Let us
hear the LOP. ...(Interruptions)...

DR. V. MAITREYAN: Fishermen of Tamil Nadu are being attacked by Sri Lankan

Navy. ...(Interruptions)... They are attacking our fishermen. ...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan, please sit down. ...(Interruptions)... Please sit

down. ...(Interruptions)... Please sit down. ...(Interruptions)...

DR. V. MAITREYAN: The House is not being allowed to discuss the question.

...(Interruptions)... We want the question to be taken up first. ...(Interruptions)...

MR. CHAIRMAN: Just one minute. ...(Interruptions)... Just one minute, please.
...(Interruptions)... Let us hear the LOP. ...(Interruptions)...

DR. V. MAITREYAN: We have heard enough now. ...(Interruptions)... We want
the question to be taken up. ...(Interruptions)... For forty minutes, we have been silent.

...(Interruptions)...

MR. CHAIRMAN: If the LOP wishes to say something, the convention is that

he is allowed to say. ...(Interruptions)... Please. ...(Interruptions)...

DR. V. MAITREYAN: Assure me that the question will be taken up.

...(Interruptions)...
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MR. CHAIRMAN: Please sit down. ...(Interruptions)...
DR. V. MAITREYAN: I will yield only for LOP. ...(Interruptions)...
[ FAGAg: AT T fauel Bl G ..(Taegm). .

faer & e (sht e 7t 31roTE): A [TAfa S, SO et A fadw
HAT AT 7 Hed IMYD! S ole forT AT, IHD! Pic AT 3R AT TG & =l b R
H BRI BTSE &1 59 A13S & o+t A% 8, 89 G4 7 31y ordiet ot oft fb el &
ST # goRTSd, el - RTTd IR # 379 31l Y& HAMT b a8 IR Arachst &
SFMISCS ST aRm 81 8T € 3R f79 ave W g, 3iRd, ¢ 3R FIo7dr AR S8 8,
B9 99 AR W gl B | IE AT Bl P [T 3§ gl o GaAT AT AT TRBR Pl TRB
A FST 7l B o &9 39 WR foedt ofR o =l 1) .. (aaaerm ...

S1. 1. §37A: 59 [FIA18S 2l 7 ...(AIH).... 79 3™ IHSD ol B H U
PHeTei™T Wl TSI 3T T ...(FAIM)...

7} T Y STTSTIE: [T SfY, Sfg B1E 31 81 STl 2, <1 319 I dxh I Ao
P ot B THRY BT ST B AT B2 ...(FLTH)... T SADT STl B ...(FALT)...
9 U YT BT BIC ACH TNl © ...(FIEM)... Tl &RIT MMT 3Tl W1 fHeft iR ST W)
SAPT IRS A ? ...(HALYH)... SIS 3Nl el I8! B, g M AR T2 © ...(FILH)...
%"[ﬁ; T Bt fore & (agE)... ﬁ?ﬁlﬁﬁ BN Bl IS TS influence ﬂﬁ"ﬂ, fores
ST T Tt Tl <3 1R 31 aTel awh § o =1g] <1 ... (Sqaem)... I 891 U9 3iR
DI AT T8 AT [ FILeT TR BT TS fHAT MY ...(FILH).... TH TR R [STHIA
BT AR ...(FAE)... S fS¥he 81 =1fee off ..(ae ). oS & &1 §
...(TALT)...

DR. V. MAITREYAN: One-and-a-half lakh citizens have been killed.
...(Interruptions)... Let them take it up at 12 o’clock. ...(Interruptions)...

SHRI ANAND SHARMA: We have given notice under Rule 267 for the suspension

of Question Hour. ...(Interruptions)...
MR. CHAIRMAN: Have you given the notice? ...(Interruptions)...

SHRI ANAND SHARMA: We are moving the motion. ...(Interruptions)... We
are moving the motion. ...(Interruptions)... We have given notice for the suspension of
Question Hour. ...(Interruptions)... We have given notice. ...(Interruptions)... Question
Hour be suspended. ... (Interruptions)... Sense of the House be taken. ...(Interruptions)...
If required, we are ready for the voting. ...(Interruptions)... We have given notice under
Rule 267. ...(Interruptions)...
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DR. V. MAITREYAN: We want the Question Hour. ...(Interruptions)...

MR. CHAIRMAN: One minute please. ...(Interruptions)... One minute please.
..(Interruptions)... 34 98 STSY| ...(TALYM)... MY 9 Y| ...(FALM)... I3 SZY
@S| ...(@a8)... Please sit down. ...(Interruptions)... Hon. Members, a notice has

been given under appropriate rules by the hon. Leader of the Opposition.
£} R AT : B AN A A Aifew ey €
SHRI SITARAM YECHURY: There are seven in all.

MR. CHAIRMAN: ...and others. Now, there is a well-established procedure
which everybody knows as to how that is to be tackled. For that, the first requirement
is peace in the House. So, I would request you to please listen to what he has to say

and then it is your choice. ...(Interruptions)...

DR. V. MAITREYAN: Sir, he has already said what he had to say. We want the
Question Hour to be taken up. We have already listened to him. We want the Question

Hour to be taken up. ...(Interruptions)...
MR. CHAIRMAN: He has given a notice for the Motion. ...(Interruptions)...

DR. V. MAITREYAN: We want the Question Hour to be taken up. ...(Interruptions)...
Fishermen of Tamil Nadu are being treated as second-class citizens. They are our
own citizens. We have not bothered about them. ...(Interruptions)... Now also, you
are not taking it up. We want the Question Hour. ...(Interruptions)... Let him do it at
12 o’clock. We have no problem. ...(Interruptions)... 1t is the second question listed

today. Let them do it at 12 o’clock. ...(Interruptions)...

MR. CHAIRMAN: Please listen to what the hon. Leader of the Opposition has to
say on his Motion. ...(Interruptions)... There is a Motion on the Table. ...(Interruptions)...
I know that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Question was in progress. ...(Interruptions)...
The Question was in progress. If the Chair first takes the Question Hour, I have no

problem ...(Interruptions)...
DR. V. MAITREYAN: We want Question Hour. ...(Interruptions)...

MR. CHAIRMAN: Please don’t do this. Please don’t come here. ...(Interruptions)...
The House is adjourned till 1200 hours.

The House then adjourned at forty-three minutes past eleven of the clock.



